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12.05 brs. ' 

ASSENT TO BILLS 

SECRETARY: Sir, I lay on the 
Table copies, duty authenticated by the 
Secretary-General of Rajya Sabha, of 
the following two bills passed by the 
Houses of Parliament during the curront 
session and assented to since a report 
was last made to the Hou e on the 31st ... 
March, 1983 :-

1. The Delhi Municipal Corporation 
(Amendment) Bill, 1983 . 

2. The Delhi Administration 
(Amendment) Bill, 1983. 

PUBLIC ACCOUNTS COMMITTEE 

Hundred and Thirty-ninth, Hundred 
Bod forty-third, Hundred and Forty-
forth, Hundred and Thirty-forth, 
Hundred and ThirtY-Sixth, Hundred 
and Thirty-Seventh and Hundred 

and Thirty-eigbth Reports 

SHRI SATISH AGARWAL (Jaipur) : 
I beg to present the following Reports 
(Hindi and English versions) of the 
Publ ic Accounts Committee : 

(1) Hundred and Thirty-ninth Report 
on Procurement and utilisation 
of 10-too chassis and vehicles 
built thereon. 

(2) Hundred and Forty-third Report 
on variations between budget 
estimates and actuals. 

(3) Hundred and Forty-fouth Report 
on Irregular exemptions and re-
liefs and Wealth escaping assess-
ment. ' 

(4) Hundred and Thirty-fourth Report 

(5) Hundred and Thirty-sixth Report 
on Action taken on Seventy-third 
Report of the Committee regard-
ing Remodelling of Mughalsarai 
Marshal1ing Yard. 

(6) Hundred and Thirty-seventh Re-
port on Action Taken on Ninety-
seventh Report of the Commi ttee 
regarding Kandla Port Trust. 

(7) Hundred and Thirty-eight Report 
on Action Taken on Eighty-
seventh Report of the Committee 
regarding Replacement of a Basic 
Trainer Aircraft. 

ESTIMA TES COMMITTEE 

Forty-sixtb and Forty-seventh Reports 
and Minutes 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : I beg to present the follo-
wing Report and Minutes (Hindi and 
English versions) of the Estimates Com-
mittee :-

(i) Forty-sixth Report on the Minis-
try of Commerce (Department of 
Textile)-Textile Commissioner's 
Organisation, and Minutes of the 
sittings of the Committee rela-
ting thereto. 

(ii) Forty-seventh R "port on the 
Ministry of Defence (Department 
of Defence)-Cantonments, and 
Minutes of the sitting of Sub-
Committee on Defence/Committee 
relating thereto. 

12.0:l hrs. 

JUTE MANUFACTURES CESS BILL * 
on Action Taken on Sixty-fourth THE MINISTER OF COMMERCE 
Report of the Committee regard- AND SUPPLY (SHRI VISHWANATH 
ing Expansi n of Srinagar Tele- PRA TAP SINGH): I beg to move for 
phone Exch ange and arrears of leave to introduce a Bill to provide for 
Telephone Revenue. the supply and collection, by way of cess, 
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of a du ty of excise on jute manufactures 
for the purpose of carrying out mea-
sJ1res for the development of production 
of jute manufactures and for matters 
connected therewith. 

MR. SPEAKER: Motion moved: 

"That leave be granted to introduce 
a Bill to provide for the levy and 
conection, by way of ce s, of a duty 
of excise on jut manufacture for 
the purpose of carrying out measures 
for the development of production 
of jute manufactures and for matters 
connected t herewi t h. JJ 
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Council Bill 
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MR. SPEAKER : The question is : 

"That leave be granted to introduce 
a Bill to provide for the levy and 
collection, by way of ce s, of a duty 

f excise on jute manufactures for 
the purpose of carrying out measures 
for the development of production 
of jute manufactures and for matters 
connected therewith. JJ 

rile motion was adopted. 

SHRI VISWANATH PRATAP 
SINGH: J introduce*' the Bill. 

12.10 br , 

JUTE MANUFACTURES DEVELOP-
MENT COUNCIL BILL * 

THE MINISTER OF COMMERCE 
AND SUPPLY (SHRI VISHW ANATH 
PRATAP SINGH) : Sir, I beg to move 
for leave to introduce a Bill to provide 
for the e tablishmcnt of a Council for 
the development of production of jute 
manufacturers by increasing the efficiency 
and productivity in the jute industry, 
the financing of ac tiviti s for such deve-
lopment and for matters connected 
therewith . 

PROF. N.O. RANOA (Guntur) : 
Sir, this Bill is just an answer to my 
hon. friend) Mr. Atal Bihari Vajpayee. 

SHRI NIREN GHOSH (Dum Dum): 
Sir, I rise to oppose the introduction of 
the Bill. 

Jute is such an industry which has 
so far given nothing to the growers, to 
the workers or to the States in which 
the indu try is situated. They have 
made extra uper profits, they have lost 
the synthetic m rket bee use when 
synthetic fibre w selling in America at 

*IJltrodueed with the recommendation of the President. 
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